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i;er'l t ra 1 Adm i n i st: r ci.t: i ve T r i bu n a 1
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0.A_655/96

-New DelFii this the 17th Day of October, 1996.

Hon ble Shri S.R. Adiga, Member fAl
nori ble Or A„ Vedavalli, Member (j)"

I

Shri Mohit J. Lai
SIP NO.D2826
Admn _ Branch
hRRO, iGi Airport,
New Delhi. :

R/o A/57, Pac h i m V i ha r, :
New 'Del hi . 110063.

(E3y Advocate : Shri K.P. Dohare ,)

VERSUS

UNION OF INDIA, THROUGH

App1i can t

1. The Police Commissioner, Dr-ihi
Police headquarters'
N e w Delh i-110 0 02.

^ - 0 y C o m m i s s. i o n e r
F - R - R. 0 .

Hans Bhavan,
Eiiahadur Shah Zafar Marq
New 0.1M-U0002. • Respondents

(by Advocate : Shri Vijay Pandita )

Order (Oral)

(By Hon^ble Shri S.R. Adige, Member (A))

r-P- Oohare, counsel
for the applicant and shri vijay Pandita for the

respondents.

Both counsel agree that as the charges in
the criminal case and the aliegatiohs contained
in the summary in the departmental enquiry ctfe.

grounded on the same set of facts this o.A. mdl J,
diopOoed of iwith a directiorr to th---

CO the respondents

that while the examin qt-T or,^Aamxnation ■ uf a!wy PWs may



proceed, the applicant should not be compelled to

cross-examine PWs till the disposal o,f' the
criminal case , lest it should prejudice the
applicant in his defence in the criminal case.
We direct accordingly.

'■i' lii "F -Is- Ls » « ^le c r 1 m i n a 1 i s f i n a 11 y
-oiu.. luded it will be op ah -tq tho .--s-■r-ri Le tiie I espondents to
P' oceed in the departmen ta 1 engu i r v {n r -• -r i

" j- 1 > -in accordance

with law.

This O-A.

a c c o r d i n g 1 y. |\] o c o s t

(Or A_ Vedavalli)
tiember-(j)

■tands disposed of

C'S.K. /^aide ')
Member (a)


